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sions) publisheq in Notification No.
F, 16(3)/76-Judl, in Delhi Gazette
datiad the 24th April, 1978, under sub-
section (4) of section 39 of the Delhi
Sikh Gurdwaras Act, 1971. [Placed in
Library. See No. LT-10838/76.]

DEMANDS FOR GRANTS FOR EXPENDITURE

oF CeNTRAL GOVERNMENT ON INDIAN

PosTS ANp TELEGRAPHS DFPARTMENT
FOR 1976-77

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
I beg to lay on the Table a copy of
the Demands for Grants for expendi-
ture of the Central Government on
thiy Indian Posts and Telegraphs De-
partment for 1976-77 (Hindi and
English versions).[Placed in Library.
See No. LT-10888/786.]

Nayvy (PeENsION) FIRST AMENDMENT
REGULATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table a copy of the Navy (Pension)
TFirst Amendment Regulations, 1976
(Hindi and English versions) pub-
lished in Notification No. S.R.O. 08
in Gazette of India dated the st May,
1976, under section 185 of the Navy
Acty, 1957. [Placed n Librery, See
No. LT-10840/76.]

REVIEW AND ANNUAL REPORT OF
NEeyVELY LIGNTR CORPORATION L1D, FOR
1974-75.
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NOTIFICATION UNDER GENERAL INSUR.
ANCE BusiNEss (NoTIFICAZION) ACT,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table a copy of the
General Insurance (Rationalisation
of Pay Scales anq Other Conditions
of Service of Development Staff)
Scheme, 1976 (Hindi and English ver-
gions) published in Notification No.
8.0, 327(E) in Gazette of India dated
the 20th April, 1976, under section 17
of the General Insurance Business
(Nationalisatfion) Act, 1972. [Placed
in Library. See No. LT-10842/76)

12.03 hrs.

COMMITTEE ON PAPERS LAID ON
THE TABLE
(i) MiNUTES

SHRI SEZHIYAN (Kumbakonam):
I beg to lay on the Table Minutes of
the sittings of the Committee on
Papers laid on the Table held on 16th
October and 14th November, 1975 and
15th April, 1976,

(i) SEcCOND REPORT

SHRI SEZHIYAN: I beg to pie-
sent the Second Report of the Com-
mittee on Papers laid on the Table.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

Stx1v-FOURTE REPORT
SHRI G. G. SWELL (Autonomous$

fafade ot o 1974~75 & afew Districts): I beg to present the
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Sixty-fourth Report of the Committee
;ﬂﬂl‘rivate Members' Bills and Reso-
uQons.

P

COMMITTEE ON PETITIONS
THIRTIETH REPORT

SHRI JAGANNATH RAO (Chatra-
pur): I beg to present the Thirtieth
Report of the Committee on Petitions,

"12.05 hrs.

STATUTORY RESOLUTION RE. IN-
CREASE IN EXPORT DU1'Y ON
HIDES, SKINS AND LEATHER

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER.
JEE): I beg to move:

“That in pursuance of sub-sgection
(2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this
House approves the notification of
the Governmiant of India in the De-
partment of Revenue and Banking
GSR No. 314(E) dated the 1st May,
1976, increasing the export duty cn
hides, skins and leather, tanned and
untanned all sorts, but not including
Snake skins and manufactures of
leathier, from 20 per cent ad valo-
rem to 25 per cent ad valorem from
the date of the said notification.”

Exports of raw hides and skins are
banned. Finished leather is totally
exempt from exporti duty under a
separaty notification. The purpose of
this notification, therefore, ig to in-
crease the export duty on semi-pro-
cessed hides ang skins,

It has been the Government’s policy
to encourage the exports of finished
leather ang leather products jn place
of gemi-processeq 'hides and skins.
Such a change in the pattern of export
trade is desirable in the interest of
increasing the export earnings and
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the employment potential in leather
industry in the country. In pursuance
of #his objective the Ministry of Com-
merce hag effected a further cut of
15 per cent in the quota for El and
wet blue goat and sheep skins ang 10
per cent cut in the quota for E.I gnd
wet blue buffalo hides, buffalo calf
skins, cow hides and cow calf skina
for 1976-17. No cut has been imposed
on quota-holders below 25,000 pieces
of skins ang on quotas of the job tan-
ners and non-exporting tanners. In
furtherance of the same objective, the
export duty on semi-processed hides
and skins which was 20 per cent ad-
valorem has been raised to 25 per cent
ad valorem with effect from 1.5-1876.

Sir, I commend that the Resolution
be approved by the House.

SHRI INDRAJIT GUPTA (Ali-
pore): In the second line from the
botiom of the Resolution, you will
find the words ‘manufacturers of lea-
ther’. ‘Manufacturers of leather’
means some person This is what I
think The export duty is on the com-~
pany or on the articles or is there
some mistake in this?

SHRI PRANAB KUMAR MUKHER-
JEE: There is no mistake.

SHRI INDRAJIT GUPTA: Whe-
ther jt is ‘manufactures’ or ‘manufac-
turers?

SHRI PRANAB KUMAR MUKHER-
JEE: It ig ‘manufactures’.

1t is on the manufactures, on the
pieces of leather.

MR SPHAKER Are you sure it is
a spelling mistake?

SHRI PRANAB KUMAR MUKHER-
JEE: Yes, Sir. It is on the manu-
factures.

MR. SPEAKER" So, one ‘r’ is addi-
tional, it is & spelling mistake.

SHRI B. V. NAIK (Kanara): I
want to make a submission not only
from the point of view of prevention
of cruelty to animals, but in parts of
the west coast, harmless snakes which



